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g counsel for the petitimer Mr,P.K.Chand

| | that he does not want to pursue this Oa.
we have heard Mr.Chand learned caunsel for
the applicant and Mr.D.N,Mishra,learned
sﬁanding Cou‘nsel for the Respondents,In

viev Of the submissia made by learned

counsel for the petitimer the OA is

| .~ disposed of as withdrawn, ‘g\\?
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1 | Memoer (Judlclal)
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